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IN THE CENTRAL ADMINISTRA’l‘IVE TRIBUNAL

CALCUTTA BENCH g,go/olgéz/z

Ritu Som W/o. Mangaljit Singh, aged about 41 years, vtrorking as
«senior Auditor’ under the control of Jornt Controller of Defence
Accounts, Area Accounts Office. (ANC) Buniyadabad, Port Blarr, at
present residing at 7/2, B-JStreet, Near Ayyaappa Temple

Buniyadabad, Andaman & Nicobar island, Port Blair - 744102.

—

e .Applican

_VS;

1. Umon of India service through The Secretary, Ministry of Defence, Govt. lof

India, South Block New Delhi - 110001.
9. Controller' General of Defence Accoun'ts, Ulan Batar Road, Palam, Dethi
T ol

Cantt 110010

3. Controller of Defence Accounts (IDS), Room No. 130, Rajaji Marg, Kashmir

House, New Delhi - 110011 | ‘

4, The Joint Controller of Defence Accounts, Area Accounts Office (A NC)

Bunlyadabad Port Blair - 744 l 02.

4

5.%. Accounts Ofﬁcer, The Area Accounts Ofﬁce (ANC), Buniyadab“'ad Pott .Blair, )

' Pin - 744102,  hvenfrecount oricel i, Bums o bo Do Pl

(. ferownts O?;Llw:
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:Np.O;A.350/1363/2017, | ~ Dateof order +22.09.2017

‘Coram Hon b|e Mr A. K Patnalk Juducral Member

Hon’ble Dr. (Ms ) Nandlta Chatterjee, Admlmstratrve Member

For the.a‘pp'licant . Ms. C. Sinha, counsel

For the respondents None

ORDER(ORAJ

Dr. (Ms JNandita Chatterjee, A.M.

Heard ‘ld. vcounsel for the applicant. The applicant has sought relief to set
‘aside and to quash the Admin Order No.109 dated 09.06.2017 as well as the
letter No. AN/|/1005/T FR/Out-VIII dated 21 06 2017 to set aside and quash the |

letters dated 13.07. 2017 28 07 2017 & 16 08 2017 and to allow the appllcant to

continue at Area Acco'unts Oﬁﬁuce (AN 3""yadabad Port Blaur till completlon of

the tenure period.

2. Ld. counsel for the apphcant draws our attentron to a representatlon dated -
11.09. 2017(Annexure A/13) preferred to Respondent No. 3 and Respondent No.4.
wherein the applicant has prayed that the relie\’iing order dated 21.06.2017 may

be recalled and that she may be retained in the office of the AAO(ANC),

Buniyadabad, Port Blair.

3. Accordmgly Respondent No.3 is d|rected to dispose of the representation
of the applicant dated 11.09. 2017(Annexure A/13) by passing a reasoned and
speaking order within 2 weeks from the d-a‘te 't‘)ff f‘re’ceip’t of a copy of this order.
Once a reasoned and speaking order is issued, the same should be communicated

to the applicant within one week of the same.
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4 - The Id. counsel for the applicant strongly presses for stay of the orders

'dated 09 06. 2017 and 21.06.2017. From the annexed records it is seen that wde

order dated 14 06. 2017 the Seniof Accounts Officer(AN) i.e. the ‘Res‘p'c)'ndent No.5

has conveyed that as approved by the competent authorlty a substitute has been

sted agarnst the post that the apphcant was directed to join vide order dated

09.06. 2017 and respondent No. 4 was drrected to issue an administrative order

r_egard'mg postmg,,of the concerned individuals including the applicant. No such

| administrative o'rde"r has been brought to our notice. In this context, the order

of

w

dated 09.06.2017 does not appear to have been modified desplte the ordert

the Respondent No.5. Hence, the Respondent No 5 is drrected to ensure that

admlmstratrve order consequent to his orders d‘ated
|
14.06. 2017(Annexure A/S) is |ssued |mmed|ate\y m case of the apphcant. ,i

unless already so issued, t»hew

cpaper book may be transmrtted to the
!

5.  Acopy of this order along w-|t he
Respo'nde'nt NO.5 by the Reglstry for whtch f»ld counsel for the apphcant shall

deposit the cost wit-hi"r‘; one ~week. s

6. With ’th_e above obser'v'at.ions;fthe..-.,O.ﬂA;‘-is"di"__s_po’sed of. No order as to cost.

(Dr. N. Chatterjee) (AK Pvatna:fik)
Administrative Member ' Judicial Member
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